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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL; HYDERAEAD BENCH: AT

HYDERABAD
O.A.Ne.1742 CF 1997, ~ o N Dated:30-12-1997.
Between: | ‘ |
C.Aswa;thﬁ Reddy. B - ++ Applicant
- AND

A

Unien ef Indias,represented by:

1. The Chief Fest HaaterIGeneril, ‘ o
A.P, Circle, Hyderabad, | - “

nh e

RN

s

2, The Directer ef Pestal Services,
Office of Pest Master General.
Kurneel Regien, Xurneel).

2, The Superintendent ef FPest Offices,

Preddatur Divisien, Preddatur, .
Cuddapah District. «s ' Respendents

COUNSEL FOR THE APPLICANT(8)3 Mr,K.S.R.Anjaneyulu

"COUNSEL FOR THE RESPC&DENT(S)}'M:.N.R.Devaraj
CORAM
HON'BELE SRI H,RAJENDRA PRASAD,MEMBER ( ADMN)

O RDER

( AS PER HCN'BLE SRI H. RAJENDRA PRASAD,MEMBER(ADMN) )

Heard Mr.K.S5.R.Anjaneyulu fer the Applicant &nd Mr.N.R.Devuraj

fer the Respendents,

2. lThe aprlicant while werking as Time Scale ?ostal Asgistant st
Preddatur Head Office was ptomoted under TBOF Scheme and effered a'
rchoice either te select the general lipe er acceunts line., He epted

fer the géneral 11no'und‘specifica11y déélined ;olbe selected as
Acceuntant. This ias duly acknewledged by the respendent ne.3 en
5-6-1991(Annexure.4) -Fer soms reas§n @ fresh eptien was called fer

during the year 1995 te which the applicant repeated his egrlier plea,

Since then the applicant has been centinuing in the ‘general lipe and

Co“tgg QOJJ
currently werking as SPM, TSO Proddatur. In a reversal of the earlier



deciéi&n ahd 1gnoriﬁq his ®arlier eptien te the generas) Iihe and

their an ACCpetance of the'option, the respendent ne,3 has 1ssued

the Impugnea Crder Festing him as Acceuntant ip the Heaq Post. Office,
Proddaturg“xxﬁg, This is the Impugned Order in the Present case,
Aftef receiving this OCrder the applicant has ﬁade 2 reprezentatien te
respendent ne,.2(Annexure 10) en 17=12-1997, This 1s Ptated te be pnet -

dispesed of yet,

3, The re-pesting ef the appl;cint frem generg) te accouhts line is
Prima f&éie and batenfly incerrect {n view of the Pesitien uhich
earlier ibtaine¢ and which has been indicated dbeve, This cénnot be
sustained and the'appliéant's Prayer merits accepfance since, hewever,
the matter is befere the Poétmastér Generasl, Kurneel, It is decideg
te allew h;m(PHG,Kurnool region.Kurnool) te disrese of the represerta-
tien *n mwerits ef the'case. Until then ne actien will be taken eﬁther
te rélieve the‘applicant frem the ﬁresent POst er te f£i13 up theé

#

@8 envigaged in Annexure, 2,

4, The C.A, is d;sposed of at the admission-atage with a direction

te - respendents 2 and.3.in‘§ermslorder stated abeve, The arrclicant
_is alse given the eppurturity to‘approach this Tribunal in & miscella-
heeus applicetier if such necessity arise. Iﬁ case g deéision is taken
tirning down oI rejectirg the request of the $rplicant, the &ame shall
net be eperated t11] o Peried of tve weeks frem the date of its receipt

by the applicant.ﬂ Ne cests, A copy of the 0oa wWill be sent to the
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GOVERNMENT OF INDIA
Ministry of Communications
DEPARTHENT OF- POST

OFFICE OF THE POSTMASTER GENERAL, KURNOOL REGION
KURNCOL~ 518 005

MEMO NOLST.II/RT/1~8 Dated, Kurnool=5 the 19 th March, '98

Read the follow;gg:

(1) S+P0s, Proddatur mMemo No«B/1-5/6/97 dated-10—12-97;

(2) Representation dated 17-12-97 of Sri C, Aswartha-

Reddy, S.P.M,, College Road TSO (Proddatur) addressed
to t e P.Mch, KurnOOlou . . ’

(3) fon'ble CAT, Hyderabad erder Bated 30-12~97 ip
OeA. No. 1742 of 1997,

. The Supdt.of Post Offices, Proddatur Divieion,
Proddatur has issued orders trangferring sri Ce Aswarthae
Feddy, S.P.M., College Road TSO {Praddatur as Acoountant
Proddatur H.O,, in the vacant post, vide his memo NosB/1l=5/
6/97 dated 10=12~1997, Agorieved over thig transfer, the
official has submitted.g representation dated 17=12-1997
addressed to the Postmaster General, Kurnool, Beforé the
representation is dispased of by the PuM.G-, the official
= y I [ ) ]

FESREPCy 1o 62 Ras Fha/iNosTehad agninst the opdere of mis
nas disposed the OA at the admission stage i%se f with
dlrections to the PeMeG, to dispose of the representation
on merits of the case vide its order dated 30«12«97, Therew
fore, the representation of the officigl is taken now into

conslderation, :

2. The official in his representation dated 17 -)12.97
wut forth the foilowﬁrpleas:-

(1) that gxx he was abpointed in the higher scale
of pay of ks,1400-2300 with effect from 1€=1-9 under TBOP
scheme on completion of 16 vears of service and on hig

“appolntment 1n the Higher scale he opted fo genersl line

and 1t was accepted vide SPOs, Proddatyr memo No.B/l-6/35'
dated- 2-2-96, . .

{i1) Curing Hotationél-transferé 1996, he ilpresens
ted for posting as S«PeMey College Road TSO (Proddatyp town)

-

and accordingly he was posted and working as SPM, GColle
Road TSO singe’ 6-6=1096 . ° 9 Iy College

NEEED) By virtue of his woerking as SPM, he is at
present getting benefitg Like HRA in iey of rent free
Quarters, incentives on MIS, IVP issue ang dischargo, cash
handling allowance etc. attached to the post and that the
post of Accounrant is Time scale °ne and he will not get
any special pay attached to the Post because he ig in LsG
Cadres Further hy pleaded that he will loose all these
allowances on his posting as Acoountant and thus there wil]
be considerable monetary loss to him,

Contd.z°
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(iv) The Acountant post is a time scale one ang
it appears 1o him to be g reversion to him,

3. I have examined the case in detail with available
recwrds and the position is discussed hereunder:

#'2 g ; h omotion of the official to LSG under

: 8's o agdeaggeptance of hig optign to general 1%29

; 5 oddatur gre guite in order and as per the

?M?"aﬁﬁoo;dﬂis contaiged .gn DG Post letter Noo. 9/2/84/ l
SPB-TT dated 25-9-84, Para 3 of the sald Di.G. Post ruling '
stipulates that P.O,/RMS Accountants_ 3Y™Yhe stage. of _
éoﬁﬁl&tidnjﬁfflé:?béf%'df service moving on_to_LSG scale
of pay is required to opt either for L 3 general line or
‘PO, /MMS Accountant and if such an ‘officfal even opt "for
General line, he shall be shifted to that line only if a
T/S qualified Accountant in a division is avallable as™
Teplacement and if no T/S Qualified Accountant is available
as replacement, such an official shall be continued to. hold™
the post in LSG scale of pay until a qualified P.O., & RMS ‘
Accountant becomes available to replace him. In the case ™
of the official, he got promotion under TBOP with effect
ffom 16-1=96. It is a fact that he opted g to general line,
but there are no T/s qualified Accountants avallable in.the
divisian on 3 replacement to shift him to General line, In
the light of these instructions, the SPOs should not have
transferred and posted him as 3¢PsMy, College Road TSO
keeping the interest of service in view even though the -
official has represented for such transfer, '

D

.-‘{' ’

iii): The benefits like HRA in lied of rent free Quarters,
ncentives, cash handling allowance ete, are not permanent
in natures. The officialswho work” as SPMs and not provided
withiQUfrtersfare intitled foi drawaé of additional limited
n 0 ce rte e e ' -
gqgls wi ?Ube n§891gfﬁle ananyrngEsiogfsAflofhguggmp g g
he divigion working in other offices are

also not entitled for henafits tike incentives, cash handlin
alfowances etc, When all the otper officia%s i:e, his own 9

1le; ; ;
?é’ireéi%“%ﬁeaé'irg°§feERY§”3f¥-?‘é?31”%293%83& thiat n0o% T o0 e

all the benefits if he agailn works as Accountant, More=-over,

the berefits like Honorarium for drawal of arrears of allowandes
arrears of pension and over time allowance etc. are those for
Accountants also. Therefore, his contention that posting him
back as Accountant will be a conslderable loss to him ig is
untenable,

(iv) The post of Accountant and the post of SPM, College
Road TSO both are T/S one, Therefore, the arqument of the
official that his posting back as Accountant {s g reversion
is not at all correct and it 1s misrepresentation of factse

4, TEOP scheme was introduced with effect from 30-1]1-83
with a view tc improve promotional prospects of employees of
the Department of Postse As per this scheme, the officials who
complete prescribed satisfactory length of )¢ Years service

in the appropriate grade are placed ip the next higher grade.
On the introduction of this schepe the availabldty of the
supervisory staff i,e, 1LSG ete, has become surplus and thege

contd.3.
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officials were even allowed next higher scales without
assuming higher responsibilitie's by them, Thus the
Lepartment was magnanimous tosards hig .employees and
allowed this promotion under TBOP. Under this scheme

only, the official got his promotion to TBOP cadre while
worZIng ag Accountant. Even at the time of his promotion
1o LSG under TBOP, the dpecial pay drawn by the ofiicial
as Accountant was also taken into account while fixing -

- his gy pay in the next higher scalei Thus the official

Ot recurring benefit pern nently for havipng work
Egs gcoug%a%¥legw cgm ng up wfth a glef tgat R?i pos%gng
back as Accountant would™be a monetary loss to him ig
quite incorrect., Even the post of SPM, College Road in
which he is presently working is a Time Scale post only

“and not LSG, It makes no difference if he ig asked ‘to

work as Accountant, No menetary loss would be sustained
by the officjial 1f he 1s posted back as Accountant as per
the discussions above, One more advanta ¢ given td the
official is that he i5 posted as Accountant in the same
station and no inconvenience rx is caused to his family,

- 5, In-view of the foregoing, I feel that Sri C. Aswar~

tha Reddy "should be asked to work as Accountant, Proddatup

1H.O. in the interest of service, Accordin 1¥I the repregen=.
e

tation of spi ., Aswartha Reddg.tS.P.M.. (o]
It

i G i ge Road TSO
dated 17=-12-97 i¢ considered, re jected, . Co

However, this .shall not pe operated till , perioJ’ofw

twWo Leeks from the dato of its receipt by the official, ag
directed by . the Hon'ble CAT in the above mentioned 0,4,

(R.S, rﬁag&%wm}ét!ﬂ d
Postmaster-"General

Hyderabad Region
(Addlocharge_of Kurnoo Region)

Ty

A copy of this memo 1is issued toge .

‘ §§§g§§€f§FQ§;ag)R$gggﬁg§'gﬂg.é.g?éi??epﬁgggazgg Divn,
2¢ ' The SPOs, Proddatuy Division, Proddatur with one spare ;‘
‘é3"%553%22"&’32?”&ﬁé’i'p%“inﬁfﬁéﬁii&ﬁ’é" nent keps ol
record. : gement kept on
3+ Guard file,

AL 7
for Po tmqstgg:;;neral

Kurnool Region,Kurnool
518005, ‘
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- of DG PET New Doy, .9 /34/31:
dtd, 289,84 BRI RERRT, |
bad'Letter No. Est, 2-3/83 Jhgough pM Bb é% i eran .

- " e ' [ - - u - “ - - - — - “ L L] L _J - o= L ) - L] - [ ’ - e “’
Sub:- Applicahllit of Timg Pound O
' 8C heme to POV S Accountantm plmmotion
T a %) “** -

J ' e - .. 4
d . - LRI P DR R N R X LTRLENL I L4 . gy

atr, -

I am dimcted to- reFr:-r to p:ll"a 21 of Thié O.M, Ni,
31 26/8&»PE~I dtd. 17,12, 83 and to say thdt a PO & TMS Accoun-
tants at the stage of completion ‘af 16 years of service before DoVE g .

ing on to LSG scale of pay is mqulmd to opt for elther of thg
'two lines of pomotion i@, _

' i) LSG General line, or

ii ) PO & WS LSG Accountant, . -

as per instmctions. contained in “‘emo» NSy 6wl/50=SPB dtd, 8 5.%
and 6w 18/60.5PB II dtd. 16 7,70, The option once exercised ¥m is
final, . :
2, - '!'he President i3 now ploasod to decide that 1f such an
official opts foxr the Acgounts. line he may ba allowed to hold the
post of Accountant in tha LSG scale of pay 1.6, B <25/640 Iut wlthug
out special pay which ,was b¢dng drawn hiterto, However, such offie
clals would h'e eligihle for promoticn to H..-»G- IT Conaral line in
dcco:danca vith the existing mles

3. On the other hand were such an official to opt for
the General Line, he sha'l be shifted to that line, In such
! a contingerey a qualified Azcountant will be posted as PO & RIS
| Arcountant in that vacarcy on Time Scale pay with a special pay,
Tn ¢€ases where no qualified accountant in a Division is avallahle as
repldcement, such an official chall continue to hold the posts in
) LSG scale of pay until a qualifiad PO & RiS Accountant becomes
/ avallable to repluce hlm, In that event his seniozity in the Gew
J neral Line shall be protected, The instwctions contained 1n Note
Below Rule 276 of P&T Manual Vol, IV will continue ‘I:o be applicalkle
in sach cases.

4, Tho case in which Heads of Cixclos have al rcmdy takwn
action, in contrdvention of the instwctions in the pmceuding

paras may ba decd;ded in the tollowir\g manneTie
| . A{Contd,,2p,,,)
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Tf a qualified PO & HAS Accountant on premotion to LSG
UNDER Time Bound one Promotion Schéme, has been repl aced
by another qualified PO & RUS Accountart in the Time Scale,
no. change in the. arrangement al ready oxlared should beg mada,

If a vacamy q‘f.i'\;Ac countant subsequently beconfies availakle
in the division uUnit, the ualified PO & WIS A countent
. who .has been promoted to LSG under the Time Bound Cne

i .pmmotion-schmme ‘and was_.replaced‘by another qualified
Azcountant in the time scale, may be considered for

" posting against this vagcy,

t

1f 2 qualified PO & HAS Accountant on prvkotion to LSGunder
the time bound one pfmmcﬂqn scheme has been replaced by an
unqualiflgi +ime stale official, ard th&qualified official
given option fo ¢ the atcounts line, he may be reverted to the ¥o

post of Accountant even in LSG hut without the beneflt of specie
al paY¥ » ' ’ ¢

If an unaualified officidl :Lnthé.tima scale was vorking :
agalnst a post of PO & IS Accountant and he has beén S
replaced by another unquald fied PO & RIS Accounta nt, on '

hs promotion to LSGurder the time bourd onepx promotion

scheme and the former offlcial hag not yet completed his

tarure, ha may be a1lowed to hold the post of Ac count ant

aven while in tho LSG scale of pay without the benefit of

special paYe
The arrahgements élmaay made by the Heads of FPostal

Cixcla in 'respect of the posts of PO & RYS Accountants may be 5
raviewed by the Heads of Cirle in the 1ight of these instiuce -

~~~~~~

© T gd /e (KJL, SHARMA).- -
Asst, DixéCtgr Gonoral ()spm)
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TRIBUNAL: :HYDERABAD BENCH { L
MJA.Nos of 1998
| in
O.2.N: 1742 of 1997,
Between: ! |
€, Aswartha Redéy oo Applicant.
and

Union of India *

represented by
CPMG & 2 othersy

APPLICATION FILED
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FILED BY THE COUNSELS FOR THE

APPLICANT.
4

"
i

K.5.R, ANJANEYULU &
D. SUBRAHMANYAM
Advocates, Jawaharnagars
Bakaram, HXD?RABAD.






